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e ST TRAR F 10 §d
(AT @T=r LT S AT JTrerehaon)

srfereET

T2 feeeT, 16 3FTed, 2016

BH. 1-10(8)/ATH/TadT (AT ik TSHAT SeITR)/THUHTHTSE.-2013.— T TLAT 3T
HqE S (AT IATE AIES 3T @r ggars9) afFsw, 2011 &1 3w dened #3 & forw swfauT
et w1 Fefefeaa ey, ™E aRdE @@ qReT S 9 E TIaE, SR 9HT 6
qATTHIG &, G GLaT 3T q1=a ATat=aH, 2006 (2006 FT 34) FiT 9T 16 & AT qiod gmer 92
FT ST (2) & < (T.) T T&cd AT T TART Hd gU AT AT T6q19 &, 3T THT ol ar
ST & Torm, fSreer 3o waTiad g it S TaET g, S<h ATAa i 91T 92 Fi 374 (1) &
FUATTETE TR FAT STAT ¢ 3% T AT <F Sl g o 39 =7 [AHaHl 0% 39 g ¥,
et =0 A=A arer TSrae i ST, AT i SuAsd FIT & SATAT g, A (& it sater Hf

FHTT & g fe=m T sroam)

ATAT AT AT, T( HIE gi, [T HIADI ATART, AT QT LT ST AT AT,
grer Y AU ToEd Wad, dedr U, 95 Geel-110002 F O ATET TTEFLT F SHA Iq
regulation@fssai.gov.in TT 9T ST T

T IT=T A= & dag § fret o safaFa & 9o Serd | oY ATl 9T T T AHiase
STater T FHTCT & TF G ST g o= fomar srom)

4034 GI/2016 (1)
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SIESERTIERE:

1. STerT AT ST WIS - (1) =9 ATH=H7 &7 |@ter 718 grer g2aT 3T 919F (G 318 q19F 37
TT qgAsT) Hened fafaae, 2016 2
(2) T TSTIH § Ik ATAH TRTH T AT T TG i |
2. G LT T WTHF (FT IS W 3 @rer qgarsy) fafa=m, 2011 § "w=et i g
ScqTE” H Hetgd fAfaaw 2.6 % Sufafaaw 2.6.1 4,

(31) @< 1 % e 9 et @ ST, o9 -

“1. fewwfarfaq =fifi
() sttt & gferfad F==m a1 AT 1 quiaAT weRraT ga i 4 =i, e g
a7 ST o7 o A%t &, ATSSa g |

(@) wfafaa =T a8 Icare g N9 99ses, OeEies, dFesss, dewerses,

RIETEdes, TS, TsHIMes T Uarees ¥ gataa syerfaar & srfdvme B

AT 2 | TRt ST T % 9eaTq ScATEe, TR TieRaT # el T St v ag

THH THH TIATA ATETHIAT AT T SATATAT T

(i) JAT TERAT ® TG ITERE H T TR T AT SO & stteshas
Tohee o< 0T o TTIHTT %l Yo7 [ i &9 § 919 AT ST 9o | T TRaT &l
Tq T T Agl JET STUAT ST T TF ITE FT ATIHE A9 O
AT TN i | -180 HERIE IHH FH 7 & 1

(ii) RIS FT FA o6 ToIT ITART AT 3T T 9T A T FATICET 7 g AT T3,
AT ST T ST Ieal GeH SAqT AIAHT 0 T FaT &l ST 9F F 6 forg &
AT T HATIAT HGIT & HFT T

(iii) 3<UTE FT SACATAF TTAAT | @1 AT ey giag, ASor siv & & dW
FATIET a9 13|

(iv) wfrfaa =i =1 sEeha oY Tehforgd T STo e Reesa T s
AT 2T

(v) TP Rafaat & srefiw afrfaa Scamat &t O 9% Fi3d it areaamred 9@ id, S
ITATE T FATIET I FATT LT Sreeh T TATTRATI ST Tt T I

o
AN en<Ad Eﬁ'\fri'iﬂld (R IT STUATTI

WEEEIY
(i) wferfaa =i w1 T =it ar i |7 e BT S, St 9 ST %
T a1 o &9 | 96T e o o0 STad FaTieres  gi |

(i) =T T FE@TC g EF a7 T FE o o A7 T A JATE F 6 o7 SUFnT
TR T ST U ST T FATTereT (reuE 10500) FT ZRIT AT F658 Tl ST g [T,
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ST Ivel GEH SIaehi T HIHH! I I FHLAT gl, ST UT A 6 g Sl Tt aguon o
TR |
(i) 3T=T Heew @T AV FATCEl & gl oY =4 A=At #§ fAfgq a+ an 7t &
ATET BN |
(7T) &= HEATST
Fa = AT AT TTATT GTX I ISAT T ITIRT 63T STUT |
(¥) s=a=zar
STITE T G AT AT A (QTA FHILATE AT AA a0 i FAfagae) A,
2011 T SATHAT 4 F AT 2 § ITSTAT ANTGTT HGTAl 6 ATA T GTT AT AT qATH
AT=H, 2006 F ITFLT 6 (el THI-THT T ITATET TRl 37T AR o T 71T
TR STTOTT 3T gearere R STTosT |
(=) sguvT, A T s

TH A o Al A qTel IcATE G LT 3T A (HFU, AT 3T AAf2ree)
==, 2011 &7 SATATAT HT |

TH OT9E & AT AT qTer 3caTe =4 fAfFaHt & aRfoee = § & 1T 9w 6w
TUEATAT o AT BT |
() TS ST ATt

SR, GT el 3T Aa (TR T daetwem) B, 2011 % efefiq
SATARIAT TRIONT ST AT [RLUT ATEATHT T TIT Tl 3T T Tehfolehd IcATE &l AT il |
IS &7 -180 I AT IO F7 T AeTL0r FFAT STUAT 3T THeht =9o oad 9% Fi
STTOsAT 17
(3M) ©T 4 ¥ @ 5 % TI9 X AeAfofag @€ @ ST, 9900q -

“4, garfaq et

(F) TrATaT FRaAEe! & A= TRATOT RSl ISIadl H7 TATAd IcaTE ST g 37
TSTERT Terer ITHANT TAT 3T TEHERLIT & o7 Sara 33T 13T 2 |

(@) wrAfaa raa=et 719 ITHET & o STea R Tea a1 R |atga et S
#1 fAfdee wedt g Seg BE=T a1 o= &9 & Quiadr a1 9nra; ger &3 13T g | B
T AT & 99ATq ICATE AN T1qqd ThAT et foram ST & ag =89+ 9

TEAT ATERTAT AT T SATATAT T
()  wferas afRaT & aa STeRe § uET Ofa § @1 e Sro G st
TohEe o Tohe 0T o ATTHTA 6 <51 [ STTErar & G 63T S0 | STeras SeeaT &1 a9 a&

T Tl AT ST ST S T Ieare HT qradr qriry RaLeeor & 9997
ATIT %% H -180 HEMIE IAH FF 7 gl U | I¢AT &l FcATeH Taw § w@r

ST e afags, AT ST faraeor & S Farferdt aq 1@ |
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(i) =T ITUTRT FT T T Teohfordd FohaT ST oo REreg e 3T sierisher
AT |

(i) I Rafaat & o7efie afaa Scaai &1 ;. 9% FT & Jaregarared 9E@0d,
STT ST T FATTIET T AT TR S T9aTq FAma o staras simar &t
T AN A &1 SAATT (AT STTUAT |

WEEKIY

(i) wferfaa TFAm=e &1 T@aresT qget § A7 AT ST, ST &3 J9ea ST9T

o et & =9 # @ F3F % forw S Farierds & af |

(i) I TR FRTC EU BT AT TR AT 6 (70 AT TR A TATE HLA o (70 ITINT
TRIT T ST U ST F FETeret (AEuE 10500 : 2012) FT g AT 6o aHaT

ST g, ST Sval Q&d Saehid AT Hl T FdT gf, S 97 S & g a7
HATT SO o 7 2l |
(iii)y =T FEEE GrE AV FATET & gl 32 =4 A | Afga a6t oy qreht
ATET B |
(iv) F=ol gt § 100 Fefums/Fanm Reemre @ afae siafase dgf g | 78
AT FASISS, AMICs, FIUIEs, FHIHBAISS, TRISHISE, TEIARINEE,
qreftes, TR s, @FaTess AT SATShies SSTdal ®l dN g |
(¥T) T qEATST
EEENENED 3T%ﬁ_"|' St dl<d HQQI\WII. EARSERIR I(EIWII STTUATT |
(F) Tt
STATE T G AT 3T ATHH (FTH FHILATE &1 AqaAreasmor i fafazwe) &fH=m, 2011
T ATIAT 4 F ATT 2 H ITSTIT AWedE FEiar & Aqa T @ greT T qh
AfI=aH, 2006 F ITALT & T THI-AHT I ITaTerd el o7 ARG & e I
TR SITORTT ST gearerd foRaT SITosT |
(=) ST, AT ST afiree
TH A & AL A ATl IcqTE G AT AT A (AU, AET 3T AqTq2)
==, 2011 7 SATATAT H2T |
TH AES & FfiT A a1 Iq1E 24 [AAIH & aifeee @ § <7 78 &7 s
STUEATSA & AT BT |
(F) TS SiT A=t
ITATE, GTN FLAT 3T ATHF (TRORT ST gt faf==m, 2011 F srefi= sfaantaa fenfsir
ST A TRLOT ATLATS T T FT 3T TF TehioTehd IcATE I AN AT | I¢ATE T -180 HERIE
IT IHH FH T ASTLOT FHAT STTOAT {17 Tt A0 Sfaer 92 60 ST 17
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5. wforfaa A=elt fhete

(F) Tferfaa a=et fhete & = IRCATIO TTel STANT 6 TTI-ATT 3T TEHER & oy
sferfaa weet &1 fhoe Ieame At 2 1

(@) wferfaa 7t fhore Aesl & 2as 8, e ST ISTAAT 6l FEierEl | R AT STl
g, ST e &t ZET & qHHIAY e ZIT A STAN & o70 ITLFT & S UH {hete o 9Tl &l
FIET STAT § AT1h Irg, TRTONT ST SN THERLT o o0 THT q1AT 51 Foh | et aoi=ra
TN & TLATY SIS il TIAAT THHAT & erefid foham ST 8T a8 389 =9 9991q
SATARIAT ol Tl FAAATAT FLT:

(i) AT IERaT F g STER § UHET Ot ® @ T S & oatasmaw
TRl TaheoT & qTIHTT o 351 0 ofterar & 9T 36T ST | Fferas ST &r a& a&

T Tl AT ST 3T S T 3cqT8 1 qraar ariid FRrdear & 7e9mq
AT g 7 -180 HIRIE I9E &7 7 gl ATT | ITqE [ AcATeH Ieae & @r

STOATT Fore®r IREg, WETRoT 3T faraeor & 0 Farierel I g |

(i) = IcATEl F TEHERA S Fenforpa T STom e Rgregee s sredi=er
A T |
(iiy et Rafaat F srefi= wfafaa saamet &1 @ O w7 i qeanr 1af,
STT ITATE 0l FATIOIET T FATT TRl Sreeh TeaTq TATIRAToT T8 ST &
O AR FA T SAATT [T SITUAT |
(iv) There & ggf TRd & =7 # Jeqa Far ST o oiq 7 6 g & e
HERIGIESA WAERIRIRIETN
QEREI
() srferfaa et fhore it Tamesy wett & e R s, S &% /e a9
forg are % =7 # fowa F2 & o Suger Farterdt & 2 |
(@) T T FET0 g0 & a7 T @1 o o7 A7 TR =0 G F:3 % forg ST
FIT TT ST 9T A dT FATCET (AU 10500) FT gEIT AT Fog THAT ST
ENMT, ST Igl q&d STaehid ATHH &l T FHLAT 2l, ST 9T ST & & A goartaa
FETO & A 2 |
(T) 37 HH<h G AU FATIl % g7 3 2 (At § AT a9t AR 919t &
ATET B |
(%) F==T AR | 100 Rt/ fReRma Reermrea & sfee siafete 981 g | Tg
AT FASEs, AMISs, FqUIes, FRIHAISS, TISHISs, SEIAHIES,
qoreres, TEEREIRs, FhiFTees 9T STehies SSIITadl &l @] g |
() @1 AT
HFAA Tk AL AT @I TR ATSAT HT ITART FHAT ST |
(%) F=aat
ICATE I @I AT 3T TS (T FAT F Ao e A=) &fha,
2011 & AT 4 F ART 2 | IUSTSd aniees FEdl & Aqa ST @rer qLEv i a1
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Af=aw, 2006 F ITALT & T THI-AHT I ITaTerd hell o+ ARG & e a1
TR SITORTT ST gearerd R SITosT |
(=) ST, AT ST At

TH A & AT A ATl Icq1E GTH AT T A\ (AU, AET 3T AqTq2)
fafa=re, 2011 F7 ST F3T |

TH | & ST A ATol ICATE =4 (ATHIHT & IO & § & T8 g&H SITa TIarsi
*F AET gl |
() FHRT ST AT

ST, @I LT ST q19a (TR fiT waettaneon) fafa=w, 2011 & srefie srfesptara
TR TSI 3T ATATHLOT STUEATAT Tl T T 3T T Tehforehd ScATE I AN T | ITITE T -
180 FEIT AT IHE FH IL WSTLOT (AT STTUIT 3T TEEhT ST SAeq I ¥ SO |7

(3) @< 13 % T9ATq MeAfaiad @€ T I1aa AT ST |
“14. TIATT GRS

(F) TTATAT FHRTATITE T TFATAT FoaT ARTATIIE ST Fod ARIATITE 3 T AT 8, o
Fr=r afarioa T 3T 8 S et Jorer ITaT S TR yEERer & forw yeare BT

ST |
(@) TEATaT AREATITE T AR F AR 7 et Sav & sferme B Smar e
EER Ll
fofae ATATS IS
A rrresefies
AreATEChTES
R EREIED D IEES
FEATH CEAEEY
afetefies
ATFTIH AFTIIESE

kN

() FHET TIET F TG ICATE A T(Aaq AT & defia B s sfiw ag
At aat #7 Aqaee Fa

(1) T AT % T SCATE T TIATT TERAT o Tl AT ST i
g TEH THH TLAT ATHIAT AT T ATATAT HT | TFEras sferar i
T ITERT | UHT O & @ R stro & srfeenay freestanr &
ATIHETT o 357 &0 oftear & Q7 6T S | sforae afeear &1 a9 a6 @0
Tl AT SATUAT Sl ST T IcATE T GTIHT araia R & 9e91q
AT %5 | -180 HEWE IHH FH T T U | I<ATE T AATF T+ |

TET ST e afiagd, $STeor S fAaeor & S Farerdt a9 @ |
Tfrfad AETAIE T HHREAMIE F 90 ® T THE TEEhRd 3T
TenRfSrea Tt stToa e Rgrege oY srTe e e =Jaw &l |
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(2) Rt Fufaat & stefia, ST ITame it Farferel &1 99710 @l 8, Fegadr
gfarfaa ARt & =it O TS & 9997 FAT FAT g
AT T SoRAT &0 I STANT AT & |

WEEEIY
(i) Tt RIS T T Bhas, Faiher JT e | AT FRar SToam,
ST T3 ATE ITHANT o oI ameT o &9 | O w2 & for Sugera #arieret & i |

(ii) T T FARTU g T a1 TN FARTH & (7T T TR B AT HA 6 [T TR
T T ST T e f FArferdy (IrEuE 10500) FT BN AT Ty AHET A

SR, ST Il &H STl AT H1 T FAT 1, ST UT T F 5 T FATAT
R R 2

CIICKERIER]

FAA Tk AL AT @I TR ATSAT HT START FHAT ST |

(%) T=r=aat

3TATE &l @I LT ¥ A (FT HILAT T AqACTH A @) &g,
2011 & AT 4 F ATT 2 | IUSTed qanieers FEdl & a3 @rer qLEr i a9
srterfaare, 2006 % ITEdt & AT THI-THT T I BT o= ARG & defiT T

TR SITORTT ST gearerd foRaT SITosT |
(=) ST, AT ST safiree

TH A & AT A ATl IcATE G AT AT A (AU, AET 3T AATq)
fafF=m, 2011 F7 AT F4T

TH | & ST A ATol ICATE =4 (ATHIAT & TII9e & § & T5 g&H ST TIarst
& AIET gl |
(F) FHRT ST AT

ST, @I LT ST q1a (TR 3fiT aaettaneom) fafa=w, 2011 & srefie srfesptara

TR TSI 3T ATATHLOT STUEATAT Tl T T 3T T Tehforehd ScATE I AN T | ITITE T -
180 HEIT AT ITH FY UL ASTLOT {HAT STTUITT 3T THEhT AT Aot G Y SATUAT |

15. AT AEAT IS
(F) i Fegelt Scurat & effvd, gfa woras siv giia eftad geet 3aare afesT 8, e
arer, forfaa a7 sferfaa == arrft & dome BT @ g, a8 99t g, e @i sas

THET AT AH T STUTET | SATGIE FIAT 2 | A W Telt T T a7 T8 ITHRT % o, i
THERLOT & T AT fOws A7 F\T 9970 g0 IcEl § a9 F g A0 2rav § St ’set
T FTAEG HT Fad TFH AN & |
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(@) ScaTE A Tertera ohedt &7 grm

(i) &oT Tt & 39 qSel! § JAT AT STTar § S8 6 37 offT @ THhaT | e
TAT § | gAT AT ey &9 7 39 a7 3.0 # afvarfua Bt v simar g &g
T SO S sifaw Seame & stfvad &9 7 i gadt fFermard gt | 79t s
AT AT TSR] HT STTNT AT ST HHAT |

(i) Ifoa SIfeaha weelt 1 3T Agel F T 36T STTaT 8 ST oA ofiT o it S
TIERAT OILT B S T8 Faiid ST =ad 3.0 § TATATIT AGUNRLT ThAT & | T
Tl AT T | TRAE AT AT [T R TThAT o TTeqT & AN (hAT ST
ST STaw 3caTe | A T § [q Faal [Heuary git | 9Tl i 77 dohiod®
HEEHT T ITART FHAT ST FHT |

(iii)) AT ot weeT w1 UHY geT & e T Srar g S o sufafaae 3.0 7

TATATOT T TERAT T ITART ThU foAT T wa<t &1 I9IRT &har g | st
3cITE § e T F giHT TG18 gRIT | HATAT ST 7T dhfcus doeah] H STAM
[ERISIERIE

(1) g A=Emt, gfAa-SIithd At AT Fds qEdl & forg gihar A= QU e 2
(i) ERTTHTIT TEZAT T STAAT g5 Ahel AT T ATHIUAT 6 U 6 T STATAT Hiled
T ITRAT FIRT ARAT T ITATIT HLAT & | T TORAT T AT [=Heodr Aaqoiishe,
IS, ATA 3T T FEHT I TRl T =7 | Thigd S99 §
T U AT U F FEAAHT Giorq A % o0 FTO AT e qeT Avlt 7 #re o
TET YT & | IT {5 6 AR F AT TATIAL, e GRT STATHA 6T S %
AT AT [HATS ST ATAT ATHIIIT o6 FHIEUT SATACE Aol @RI 3T IAH gea T U
TR STTURTT TS ST & =T ST e
g T2 S T weget & gue UHt Of # BT Sro SeE aeitErs s e
gres e (fruu=) it AR v =gmaw G s
(ii) T GIoIT €0 % ATEAH & FF ASAT U o T STATET el i ThAT g SoreanT
O o Tt AT =T § 3 w6 @7 o gffeafaat F s w@d gy, S
a7 offT g9 F3 % THE g, § AL GoTa FT TqAqTAT wileh T oI a1 SATar g |
(iii) eFa FafaT ITATRT I SATFESIT sl ST YT § FCS F AT qTT I
T ATHTST IR &, ST JeATaadt qIoriHag fHd areq T qromas aee
IATRT T AT & |
(iv) TH T TE TRaT 8 SEH F@elt S aTOEE $iT a6 F a9 J e
TR STTaT &, ST A o |19 H WIS & 6907 STATEE R Fid & (o0 93975 & | T9
TIHT FEAT TLSITAAT T JRA 6 T i T2 SS9 TRAAT TS &l a5 i
SIY FATET AT TATEST o ATSITU] g 1 GTd Tga & (o 9o g |
(v) T T FEAT Tl F g0 ITATT FA 6 UF Shenar g Sad 097 3w
ATIHTA o HATSI T STTRT AT STAT & FSTEe AEet! & 7T § e &l 9a7eq STH1ae
FTT Aol il g Tohe ToTaH ST hATeeraT § g Feldl iid gral g |
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(vi) TTarofysRTor Heet T @ Avft T FATEr o A9 g SUATT FA 7 AHAT

o

qTieh Al & "E H Ao 6l Bharefiear Feae gr sio sfiT gqf=a aauiso

STRITRIET GTRT Fora? § gf & (STTq 5% Aavnianur, =T, TS aaoiane |

(vii) eToFe Te giar 8 SEH et § o siqaeq w0 AT wey Rufadt F sefa
qyf=a sraferd fagraarst a9 s Srar 2 |

(viii) TrersfeRer we Tt § SaH e weett F B e § 91 ar vatesdt am
FH &l g2 SIS (eAfaal, Sreeh avia Hara a1 Iuraid arara<or g, § @1 Sl
g

(iX) WETIOT T IRAT &, oeH effd F=get &0t a1 Sferfaa T&@r Siar g arfn
IR 6T FATITET ST FLEAT T Fiae= s & |

(X) ST R a7 ThonaT & e Al i 999 gioa Sl o Fadl ° 39 faear

T ITATA AT STaT & e Sifaw 3carg &f qiorae & o7 9e1ia i aiagH
TohaT ST ThdT & @47 0.75 AT ST FH T AT erdT il griere 3T ST 7har g (10

STTera AHT saaeq AT I HF), ST SHAT] TATST 3T Fhal TS Fl HI=T Feel
& oI smaeT+ 8§ |
(xi) gfHT FaT AT T AT Faaa g AT TEEES & § TRATNT 929t w1 q0d
ATATAT & THIT Feeh T FohU U FHEH FAGL 5A€ g IT A1 A7 hle GA (-
fafaffa) g
(xii) AT FrataT uF it g Saw qeet ar wget MEtaal #7 T wEe & are
STAT 7T SITaT 8 | g Ha FaT F A, B A, ToFe Hid T qiE FEA g AN
TR ST TRaT 2
() ey
() affa w=e, affa wEe s gfag qftea T #T w=ree s 907 Jget
AT TRAT SO, ST TS, 30 AT AT g1 HeRIT ST ST SYIET ARl
AT AT STANT o o0 & e &7 Farteres i gl |
(i) o7 Tores Qrer A0 FATOET & g oY = [AWawi § g T+t 9 /et &
ATET B |
(3) @Ty agasT
FAA e AL AT QT FATSAT T STANRT TohaT SATUAT |
() Tr=ar 9T

3TATE &l @I LT ¥ A (FT HILAT T AACTH A Bfaa) &g,
2011 & AT 4 F ATT 2 | IUSTed qanieeis FEdl & Aqa ST @rer qLar i a9
srterfaare, 2006 & ITadt & AT THT-gHT T I BT o= AR & defiv @

TR SITORTT ST gearerd foRaT SITosT |
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(F) ST, AW 3 srafrees

TH A & AT A ATl IcA1E G AT AT A\ (AU, AET 3T AAqTq2)
fafa=re, 2011 F7 ST F3T |
TH T o AN o a7l Ica1g =4 fafaaHT & afkfore @ # € 72 geq Ao sraest
& AT BT |
CIREIEUE RS ERIET ]
(i) <& 9T IUTE o ToIT T AT ST SEATA Q9N =l SOOI i STTusfT |
(i) =T AT T "We (TR R daere) B, 2011 F Sudy 9@
Tehst 9 3T &l AL BT |
16. FEeas == ® @1+ & forw 3= i ket am o= fher &5
(F) FREeas qrs=1 § @1 & o q3me o fher a7 9« fher &4 & adT &9 § T69&6q
T TZAT AT A ASAT il STTHAT 2 |
(@) wieaTsT
(i) S<are it TfesTaT

(1) REreas 91841 § @ & forw d=me o foher a7 drer fher 37 &7 &9 & 397
Hehal o faT TTeeT FaTierer it o fher a7 91 fher sefaat & qame &
STaTE |

(2) ITUTE T TATEST HIAT o @I AT F AT 6T Srar 8, o wemet v a3,

FATTTA THT 3T IH ITATE o 7T AT Foeahl § Toh AT SITar g T9T e |
HIAEE FA o6 TIATG FHT LT § AT THEHT AT 1T g AT & & F=1 o0
qF |

(ii) ST T afeaTeT

ITATET &l oI &9 & Hioaaa BT STar § oliT ST arrorsas =t o]
T AT HIA 6 (10 T Toq THEHTOT ITATL [IT ST0AIT |
(i) ITATZ T LT ITERT ATLAH F TEA AT STTUAT |

QWEEELY
(i) =T ATt
T IATE FT AT FIA & 10 ITIET it T2 arn waeeg e foher =m g foher
STt | M 3T Ut Farferdt it gnft et araa IT9RT F forw arer F w9 #
IEERRERIRCIR:
et F forw By sfiv Rem &1 qoiaar ger foar s, eret =i 9= &1 g ST
THAT | TEZAT 8 AT DI HRTAT ST FRAT | T(S A Tt STt 8 qr Jg sqagieh
&7 F e et AT 3T Aeeave], Toeae AT I § qFd g1 | ATS ATdael &l dal
AT T 21 AT 97 ARG €9 § AT gU AN T ITANT 6T TT TI5 & T8
gt | FHiNf & for fow, =rer, o & quiaar ger faa S
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(i)  wE. 91./15014/1/2011-f6u/TRUETHTETS, dTE 27 S, 2013;

(i) .. 5/15015/30/2012, ATEE 12 TS, 2013;

(iv)  ®LE. 91.15025/262/2013-fro/mwuauauars, aiE 5 Reew, 2014;

(v)  1.E. 1-83Uw/uAH S Fuud—rfde/TRuauauss-2012, 9149 17 ®La<r, 2015;
(vi)  WTE. 4/15015/30/2011, TS 4 TEd, 2015;

(vii) 1.8, 9. 15025/263/13-fu/Thuauausrs, e 4 q9F67, 2015;

(viii)  RT.E.H1°15025/264/13-T0/THUHTAUATE, qTE 4 Fa¥47, 2015;

(ix)  H.H.9.15025/261/2013-F0/TRUHTHUEATE, AT 13 TaFE, 2015;

(x)  .H.9T.15025/208/2013-F0/TRTHTHUATE, AT 13 TAFT, 2015;

(xi)  WT.¥.7/15015/30/2012, aTEE 13 F=9v4Y, 2015;

(xii)y  T.H.1-10(1)/Eevegd/madi(fher ve fhafsr dresm)/uruauauag- 2013, qriE
11 S99, 2016;

(xiii) #. 3-16/fATATEE/ T/ =T (AT TgdeTF)/THRUaUaUsTE-2014, aE 3 1%,
2016 =<
(xiv) . &. 15-03/SUAUH/THIHUHTAE-2014, AT 14 S, 2016 |

MINISTRY OF HEALTH AND FAMILY WELFARE
(FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA)
NOTIFICATION
New Delhi, the 16th August, 2016

F.No.1-10(8)/standards/SP(Fish and Fisheries Prodis}/FSSAI-2013—The following draft of certain
regulations further to amend the Food Safety aadditrds (Food Products Standards and Food AdditRegulations,
2011, which the Food Safety and Standards Authaiftyndia proposes to make with the previous apgr@f the
Central Government, in exercise of the powers aoafeby clause (e) of sub-section (2) of secti@ir&ad with
sections 16 of the Food Safety and Standards A6 234 of 2006) is hereby published as requiredeusub-section
(1) of section 92 of the said Act for informatiohall persons likely to be affected thereby andia®ts hereby given
that the said draft regulations will be taken intmsideration after the expiry of the period oftthdays from the date
on which copies of the Official Gazette in whiclsthotification is published are made availabléh® public.

Objections or suggestions, if any, may be addresséade Chief Executive Officer, Food Authority, deband
Drug Administration Bhawan, Kotla Road, New Delhi:0002 or sent on email at regulation@fssai.gav.in

Objections or suggestions, which may be receivel mispect to the said draft regulations beforesttmry of
the period so specified will be considered by thed~Authority.

Draft regulations

1. Short title and commencement. {1) These regulations may be called the Food Safaety Standards (Food
Products Standards and Food Additives) Amendmegula#gons, 2016.
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(2) They shall come into force on the date ofrtfiaal publication in the Official Gazette.

2. In the Food Safety and Standards (Food Pred8tindards and Food Additives) Regulations, 2011
regulation 2.6 relating to “Fish and Fish Producis”sub-regulation 2.6.1,-

(A) for clause 1, the following shall be substitliteamely:-

“1. Frozen Shrimp

(a) Frozen Shrimp means the product frozen raw or gbrtor fully cooked shrimps or prawns, peeled or
unpeeled.

(b) Frozen shrimp is the product obtained from spetielnging to Penaeidae, Solenoceridae, Aristeidae,
Sergestidae, Hippolytidae, Crangonidae, Palaemenidal Atyidae.The product after any suitable prapar
shall be subjected to a freezing process and sbalply with the conditions laid down hereafter:

(i) The freezing process shall be carried out pprapriate equipment in such a way that the ranbe o
temperature of maximum crystallization is passeitkdqy The freezing process shall not be regardsd
complete unless and until the product temperattra@s reached -1°€ or lower at the thermal centre
after thermal stabilisation.

(ii) The water used for cooking and cooling shalldiepotable quality or clean seawater, which mée¢ssame
microbiological standards as potable water andes from potential contaminants.

(iii) The product shall be kept deep frozen so asmaintain the quality during transportation, steraand
distribution.

(iv) Frozen shrimps shall be processed and packagas wominimise dehydration and oxidation.

(v) The recognised practice of repacking frozen prasluectder controlled conditions which will maintahet
quality of the product, followed by the reapplicatiof the freezing process as defined, is permitted

(c) Requirements

(i) Frozen shrimp shall be prepared from soundnspsi or prawns which are of a quality fit to bédsimesh
for human consumption.

(ii) If glazed, the water used for glazing or prepg glazing solutions shall be of potable qualit$ 10500) or
shall be clean sea-water, which meets the sameohigdogical standards as potable water and is fi@a
potential contaminants.

(iii) Other ingredients shall be of food grade lifjyaand conform to all applicable standards piiesct in these
regulations.

(d) Food Additives
Only the food additives permitted under these ra&tips shall be used.
(e) Hygiene

The product shall be prepared and handled in aaceelwith the guidelines provided in part-1l of 8dhle 4 of
the Food Safety and Standards (Licensing and Regulaf Food Businesses) Regulations, 2011 andodmgr
such guidance provided from time to time undemttwvisions of the Food Safety and Standard Act5200

() Contaminants, Toxins and Residues

The products covered in this standard shall comptl the Food Safety and Standards (Contaminardging
and Residues) Regulations, 2011.

The products covered in this standard shall confarthe microbiological requirements as given irpApdix B
of these regulations.

(g) Packaging and Labelling

The products shall comply with the packaging arlling requirements as laid down under the Fodétgand
Standards (Packaging and Labelling), RegulatioB$12and shall apply to the pre-packaged product. grbduct

shall be stored at -18°C or lower and shall beated on the labgl;

(B) for clauses 4 and 5, the following clausealidie substituted, namely:-
“4. Frozen finfish

(a) Frozen finfish means the product frozen finfislkedps as defined below and offered for direct congion
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and for further processing.

(b) Frozen finfish refers to finfish species suitafle human consumption, with or without the headnfrwhich
the viscera or other organs may have been completepartially removed. The product after any silia
preparation shall be subjected to a freezing poaad shall comply with the conditions laid downeadter:

(i) The freezing process shall be carried out in gmiste equipment in such a way that the range of
temperature of maximum crystallization is passeitidyn The freezing process shall not be regarded
complete unless and until the product temperata®rbached -18°C or lowers at the thermal center af
thermal stabilization. The product shall be kemem frozen so as to maintain the quality during
transportation, storage and distribution.

(i) These products shall be processed and packagedsaeranimize dehydration and oxidation.

(i) The recognized practice of repacking frozen prosluctder controlled conditions which will maintairet
quality of the product, followed by the reapplicattiof the freezing process as defined above isiftedn

(c) Requirements

(i) Frozen finfish shall be prepared from sound fishiciwhare of a quality fit to be sold fresh for human
consumption.

(i) If glazed, the water used for glazing or prepagtaying solutions shall be of potable quality (IS5Q0:
2012) or shall be clean sea-water, which meetsamee microbiological standards as potable wateriand
free from potential contaminants.

(iii) Other ingredients shall be of food grade qualityf annform to all applicable standards prescribethé@se
regulations.

(iv) The raw material shall not contain more than 100Kggf histamine. This shall only apply to specids
Carangidae, Chanidae, Clupeidae, Coryphaenidagablidpe, Istiophoridae, Mugilidae, Pristigasteeda
Scombridae and Xiphiidae.

(d) Food Additives
Only the food additives permitted under these dhallised.
(e) Hygiene

The product shall be prepared and handled in aaceedwith the guidelines provided in part-1l of 8dble 4 of
the Food Safety and Standards (Licensing and Regulaf Food Businesses) Regulations, 2011 andodimgr
such guidance provided from time to time undemttwvisions of the Food Safety and Standard Act5200

(f) Contaminants, Toxins and Residues

The products covered in this standard shall comptis Food Safety and Standards (Contaminants, Boaimd
Residues) Regulations, 2011.

The products covered in this standard shall conforitihe microbiological requirements as given irpApdix B of
these regulations.

(g) Packaging and Labelling

The products shall comply with the packaging artlling requirements as laid down under the Fodétgand
Standards (Packaging and Labelling), Regulatiof4,12 shall apply to the pre-packaged product. Tioelyoct
shall be stored at -18°C or lower and shall beated on the label.

5. Frozen fish fillets

(a) Frozen fish fillets means the product frozen fill@f fish as defined below for direct consumpitisnwell as
for further processing.

(b) Frozen fillets are slices of fish which are renth¥eom the carcass of the same species of fiskatdeitfor
human consumption by cuts made parallel to the b@wk and sections of such fillets cut so as tolifate
packing, and further processing. The product aftsr suitable preparation shall be subjected t@@zfng process
and shall comply with the conditions below:

(i) The freezing process shall be carried out in appate equipment in a way that the range of tempeeat
of maximum crystallization is passed quickly. Tineezing process shall not be regarded as complete
unless and until the product temperature has relaeh®°C or lower at the thermal centre after thérma
stabilization. The product shall be kept deep droso as to maintain the quality during transpionat
storage and distribution.

(i) These products shall be processed and packagesdsaeranimize dehydration and oxidation.
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(iii) Repacking of the frozen products can be carrieduoder controlled conditions, which will maintahmet
quality of the product, followed by the reapplicattiof freezing process as mentioned above.

(iv) Fillets may be presented as boneless, providedtrahg has been completed including the removairof
bones.

(c) Requirements

(i) Frozen fish fillets shall be prepared from soursh fivhich are of a quality fit to be sold fresh farman
consumption.

(i) If glazed, the water used for glazing or prepadtaging solutions shall be of potable quality (I300) or
clean sea-water, which meets the same microbidbgtandards as potable water and is free from
potential food contaminants.

(iii) Other ingredients shall be of food grade qualitg aonform to all applicable standards prescribeth@se
regulations.

(iv) The raw material shall not contain more than 100Kmggf histamine. This shall only apply to specgds
Carangidae, Chanidae, Clupeidae, CoryphaenidagaHlidpe, Istiophoridae, Mugilidae, Pristigasteeida
Scombridae and Xiphiidae.

(d) Food Additives
Only the food additives permitted under these ra&tips shall be used.
(e) Hygiene

The product shall be prepared and handled in aaoeelwith the guidelines provided in part-1l of 8dhle 4 of
the Food Safety and Standards (Licensing and Régulaf Food Businesses) Regulations, 2011 andoimgr
such guidance provided from time to time undemqttwvisions of the Food Safety and Standard Act5200

(f) Contaminants, Toxins and Residues

The products covered in this standard shall comptii Food Safety and Standards (Contaminants, Boaimd
Residues) Regulations, 2011.

The products covered in this standard shall conforithe microbiological requirements as given irpApdix B of
these regulations.

(g) Packaging and Labelling
The products shall comply with the packaging arlling requirements as laid down under the Fodétgand
Standards (Packaging and Labelling), Regulatiof4,12 shall apply to the pre-packaged product. Tioelyoct
shall be stored at -18°C or lower and shall beated on the label.”;

(C) after clause 13, the following clauses shalliserted, namely:-

“14. Frozen cephalopods

(a) Frozen cephalopods means the product frozen rahatmmods and parts of raw cephalopods, as defiekxivb
and offered for direct consumption and for furtipeocessing.

(b) Frozen cephalopods and parts of cephalopods aaenebtfrom the following categories:

Category Family

Squid Loliginidae
Onychoteuthidae
Ommastrephidae
Thysanoteuthidae

Cuttlefish Sepiidae
Sepiolidae

Octopus Octopodidae

(i) The product after any suitable preparation staklibjected to a freezing process and shall comiphythe
following conditions:
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(1) The product after any suitable preparation shalsbbjected to a freezing process and shall comply
with the conditions laid down hereafter. The fiagzprocess shall be carried out in appropriate
equipment in such away that the range of tempegaif maximum crystallization is passed quickly.
The freezing process shall not be regarded as eenphless and until the product temperature has
reached -18°C or lower at the thermal centre dftermal stabilization. The product shall be kepem
frozen so as to maintain the quality during tramsgiimn, storage and distribution. Frozen cephatigpo
and parts of cephalopods shall be processmdl packaged so as to minimize dehydration and
oxidation.

(2) Industrial repacking of intermediate frozen matkrinder controlled conditions which maintain the
quality of the product, followed by the reapplicatiof the quick freezing process as defined absve i
permitted.

(c) Requirements

(i) Frozen cephalopods shall be prepared from saguid, cuttlefish or octopus which is of a qualfityto
be sold fresh for human consumption.

(i) If glazed, the water used for glazing or prepg glazing solutions shall be of potable qualiy 10500) or
shall be clean sea-water, which meets the samehiidogical standards as potable water and is i@
potential contaminants.

(d) Food Additives
Only the food additives permitted under these ratiphs shall be used.
(e) Hygiene

The product shall be prepared and handled in aaceelwith the guidelines provided in part-1l of 8dhle 4 of
the Food Safety and Standards (Licensing and Reégulaf Food Businesses) Regulations, 2011 andoimgr
such guidance provided from time to time undemqttwvisions of the Food Safety and Standard Act5200

(f) Contaminants, Toxins and Residues

The products covered in this standard shall comptin Food Safety and Standards (Contaminants, Boaimd
Residues) Regulations, 2011.

The products covered in this standard shall conforithe microbiological requirements as given irpApdix B of
these regulations.

(g) Packaging and Labelling

The products shall comply with the packaging artlling requirements as laid down under the Fodétgand
Standards (Packaging and Labelling), Regulatiof4,12 shall apply to the pre-packaged product. Titoelyct
shall be stored at -18°C or lower and shall beated on the label.

15. Smoked fishery products

(&) Smoked fishery products means the product smakmdke-flavoured and smoke-dried fish prepared from
fresh, chilled or frozen raw material. It dealswivhole fish, fillets and sliced and similar prothithereof.
The standard applies to fish, either for directszomption, for further processing, or for additiomoi speciality

or minced products where fish constitutes only pathe edible contents.

(b) The product shall be of following types:

(i) Smoked fishs prepared from fish that has undergone a hoblat €moking process. The smoke must be
applied through one of the smoking processes d#finesub regulation 3.0 and the end product must
have smoked sensory characteristics. Spices aed gptional ingredients may be used.

(i) Smoke-dried fish is prepared from fish that hasemgdne a combined smoking and drying process and
may include a salting process as described in sghlation 3.0. The smoke must be applied through a
traditional or industrial smoke-drying process aheé end product must have smoke-dried sensory
characteristics. Spices and other optional ingreadimay be used.

(i)  Smoke-flavoured fish is prepared from fish that baen treated with smoke flavours, without emplgyn
smoking process as described in sub regulationT®®.end product must have a smoked taste. Spicks a
other optional ingredients may be used.

(c) Process for smoked fish, smoke — dried fish anckenfilavoured fish is as follows:

(i) Smoking is a process of treating fish by expostnig ismoke from smouldering wood or plant materials
This process is usually characterised by an intedraombination of salting, drying, heating and kimg
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steps in a smoking chamber:

Provided that wood or other plant material for gatien of smokeor smoke- condensates shall not contain
toxic substances either naturally or through coimation, or after having been treated with chensicphint
or impregnating materials and shall be handledvirag to avoid contamination:

Provided further that smoking of fish shall be dime& manner that minimises the formation of pobjizy
aromatic hydrocarbons (PAH).

(i) Smoking by regenerated smoisea process of treating fish by exposing it to kenwhich is regenerated by
atomizing smoke condensate in a smoking chambegruhé time and temperature conditions similarhtwsé
for hot or cold smoking.

(i) Smoke Condensates are products obtaineddmyralled thermal degradation of wood in a limitsabply
of oxygen (pyrolysis), subsequent condensatiom@frésultant smoke vapours, and fractionation @f#sulting
liquid products.

(iv) Hot smokingis a process in which fish is smoked at an appatprcombination of temperature and time
sufficient to cause the complete coagulation of fueteins in the fish flesh. Hot smoking is genlgral
sufficient to kill parasites, to destroy non-spatirig bacterial pathogens and to injure sporesuafidn health
concern.

(v) Cold smokingis a process of treating fish with smoke using raetand temperature combination that
will not cause significant coagulation of the pingein the fish flesh but that will cause some @aun of the
water activity.

(vi) Saltingis a process of treating fish with salt of food dgaguality to lower water activity in fish flesh
and to enhance flavour by any appropriate saléogrology (e.g., dry salting, brining, injectioritizey).

(vii) Drying is a process in which the moisture content in tish is decreased to appropriate required
characteristics under controlled hygienic condgion

(viii) Packagings a process in which smoked fish is put in a doetaeither aerobically or under reduced
oxygen conditions, including under vacuum or in@dified atmosphere.

(ix) Storageis a process in which smoked fish is kept refritgtaor frozen to assure quality and safety of
the product.

(x) Smoke dryingis a process in which fish is treated by combin@dlsng and drying steps to such an extent
that the final product can be stored and transgdosi¢hout refrigeration and to achieve a watenwigtiof 0.75
or less (10% moisture content or less), as necessaontrol bacterial pathogens and fungal speilag

(x i) Smoke flavoursare either smoke condensates or artificial flavdlends prepared by mixing chemically-
defined substances in known amounts or any conibmaf both (smoke-preparations).

(xii) Smoke flavourings a process in which fish or fish preparationstegated with smoke flavour. The smoke
flavour can be applied by dipping, spraying, injegt or soaking.

(d)Requirements

(i) Smoked fish, smoke-flavoured fish and smoke-dristd §hall be prepared from sound and wholesome fish
which may be fresh, chilled or frozen, and of aliwdo be sold for human consumption after appiater
preparation.

(i) Other ingredients shall be of food grade dyahnd conform to all applicable standards présctiin these
regulations.

(e) Food Additive
Only the food additives permitted under these ratips shall be used.
() Hygienic Requirements

The product shall be prepared and handled in decoe with the guidelines provided in Schedulef ¢he
Food Safety and Standards (Licensing and Registratf Food Businesses) Regulations, 2011 and amr ot
such guidance provided from time to time undemttwvisions of the Food Safety and Standard Act6200

(g)Contaminants, Toxins and Residues

The products covered in this standard shall comaptli Food Safety and Standards (Contaminants, Boaird
Residues) Regulations, 2011.

The products covered in this standard shall contipdy microbiological requirements given in Appendixof
these regulations.
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(h)Packaging and Labelling

(i) The label shall declare storage and handling in8tms appropriate for the product.
(ii) The provisions laid down under Food Safety and diteds (Packaging and Labelling) Regulations, 28hall
apply to the pre-packaged product.

16. Ready —to-Eat Finfish or Shell Fish Curry in Réortable Pouches

(a) Ready-to-Eat finfish or Shell fish curry in Retrte Pouchemeans the product thermal processed instant fish or
shell fish curry in retortable pouches.
(b) Definition

(i) Product Definition

(1) Ready-To-Eat Finfish/Shellfish Curry in RetortaBleuches is prepared from finfish or shellfish
species of sound quality without any visible sigid@composition.

(2) The product is prepared from the edible portionssafind fish, packed in gravy of spices,
vegetable fat and other ingredients appropriateht product and heat processed by an
appropriate manner after being sealed in a contamas to prevent spoilage.

(ii) Process Definition
Products are hermetically sealed and shall hawswed a processing treatment sufficient to ensarencercial
sterility.
(iii) The product shall be presented in curry packindioma.
(c) Requirements
(i) Raw Material
The material used for preparation of this prodietiisbe from sound finfish or shellfish species afich quality
fit to be sold fresh for human consumption.
For fish, heads and gills shall be completely reeahvscales and tail may be removed. The fish may be
eviscerated. If eviscerated it shall be practicéie from visceral parts other roe, milt or kidnéfyungutted, it
shall be practically free from undigested feed sedifeed. For shrimps, heads, shell, antennae bball
completely removed.
(ii) Other Ingredients
The packing medium and all other ingredients usedl e of food grade quality and conform to alpbgable
standards prescribed in these regulations. Nadcatitolouring matter and firming agents shallused.
(iif) Decomposition
The total volatile base nitrogen (TVBN) level ofwamaterial (fin fish or shell fish) should not erce
35mg/100g.
(d) Final Product

0] The finished product shall have the odour, flavand colour characteristic of the product. The bones
shall be soft and yielding.

(i) The contents of the pouch on opening shall notlaljspny appreciable disintegration. Pieces from
which portions have separated out would be treasedisintegrated units. The percentage disintegjrate
portions of the fish, calculated on the basis &f dlhained mass shall not exceed 5 % based on the
average of five pouches.

(iii) The product shall be free from foreign materialshsas sand, dirt and insects, objectionable odwur,
flavour.

(iv) The residual air in the pouch after processingldhalless than 2 % of the volume of the pouch
contents.

(v)  The average proportion of fish to curry in retastiph shall be in the ratio of 60: 40.

(vi) The percentage of salt in the product shall bed 2%, maximum.

(e) Food Additives
Only the food additives permitted under these ratipms shall be used.
(f) Processing

(i) The material shall be packed in retortable pwms; exhausted or vacuumized and heat-sealed. &kitau
can be done either by steam injection or hot fillia achieve residual air level of less than 2%.

(i) Processing (Retorting) shall be done in overgsure autoclave till the product reacheg aafue of 8-10
minutes at the slowest heating point. The wateid use cooling of retort pouches shall be as per IS
10500:2012 standards and chlorinated to maintai fiesidual chlorine of less than 2 mg/l.

(9) Hygienic

The product shall be prepared and handled in aacoelwith the guidelines provided in Schedule 4hef

Food Safety and Standards (Licensing and Registratf Food Businesses) Regulations, 2011 and amsr ot

such guidance provided from time to time undemtfwvisions of the Food Safety and Standard Act6200

(h) Contaminants, Toxins and Residues
(i) The products covered in this standard shathjgly with Food Safety and Standards (Contamindrigins
and Residues) Regulations, 2011.
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(i) The products covered in this standard shalhply with the microbiological requirements of thexdiy
processed fishery products given in Table 1 of Aylpe B of Food Safety and Standards (Food Products
Standards and Food Additives) Regulations, 2011.

(i) Packing and Labelling

(i)  The retort pouches shall be packed in suitatdtail containers to prevent physical impact miyri
transportation.

(i) Retort pouch materials of food grade qualitgving the configuration of polyester/aluminium fodst
polypropylene or four layers consisting of polyestieiminium foil or aluminium oxide/nylon and cast
polypropylene may be used. Other suitable packagiatgrials which can withstand high temperature and
pressure can also be used.

(iii) The pouches shall be of food grade. The tgpouch shall have the mechanical properties dsvis!

Sr. No. Characteristics Requirement
1. Tensile strength (Kgf/15 mm) machine direction -8.95

2 Bond Strength (Kgf/15 mm) 0.225-0.750
3. Heat seal strength (Kgf/15 mm), Min 4.60

4 Bursting strength (Kg/cfy, Min 1.74

(iv) The provisions laid down under Food Safety &tdndards (Packaging and Labelling), Regulatiafs],
shall apply to the pre-packaged product.
17. Canned fishery products

(a) Canned fishery products means canned finfish, acesins and molluscs solid packed or packed invatkr or
other suitable medium.

(b) Description
(i) Product Definition
Canned fishery products are obtained from the Wallg categories of finfish, crustaceans and mo#usc

Finfish Crustacean Molluscs
Sardine and other clupeoids Shrimp/prawn* Mussels
Sardinella longiceps Species belonging to the family Pernaviridis

Sardinella gibbosa
Sardinella fimbriata
Sardinella albella
Amblygaster sirm
Dussumieria acuta
Dussumieria elopsoides

Tuna and Bonito
Thunnus alalunga
Thunnus albacares
Thunnus obesus
Thunnus maccoyii
Thunnus thynnus
Thunnus tonggol
Euthynnus affinis
Katsuwonus pelamis
Sarda orientalis
Sarda sarda

Penaeidae, Solenoceridae, Aristeid
Sergestidae, Hippolytidae,
Crangonidae, Palaemonidae and
Atyidae

Crab**
Scylla serrata
Portunus pelagicus

Potrunus sanguinolentus

Ae, Pernaindica
Squid

Loligo duvauceli
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Mackerel

Rastrelliger kanagurta
Seer fish

Scomberomorus spp.
Pomfret

Pampus argenteus

Pampus chinensis

Parastromateus niger

* For canned shrimp the head, shell and antenralétshremoved

** Canned crab meat is prepared singly or in coratidn from the leg, claw, body and shoulder meanfivhich
the shell has been removed.

(i) Process Definition

Canned fishery products are packed in hermeticadlgled containers and shall have received a piogess
treatment sufficient to ensure commercial sterility

(iii) Presentation

(1) The product shall be presented in one of the fallgwpacking media: own juice, brine or water, eglibll,
tomato sauce or curry.

(2) The can shall not show any visible external deflékésdenting, paneling, swelling or rusting.

(3) The contents of the can, on opening shall not disginy appreciable disintegration. Pieces from fhic
portions have separated out would be treated a&stetisated units. The percentage of detached podio
fish calculated on the basis of the drained maaB sbt exceed 5 percent by mass based on thegeseféb
cans.

(4) The product shall have the odor, flavor and colaracteristic of the species.
(5) The canned shrimp product may be presented as:
(@) Peeled shrimp- shrimp which have been headed agldgwithout removal of the dorsal tract;

(b) Cleaned or de-veined — peeled shrimp which havettadback cut open and the dorsal tract removed
at least up to the last segment next to the tdié portion of the cleaned or de—veined shrimp shall
make up 95% of the shrimp contents;

(c) Broken shrimp — more than 10% of the shrimp costeonsist of pieces of peeled shrimp of less than
four segments with or without the vein removed,;

(d) Canned shrimp may be designated as to size in@aooe with the actual count range declared on the
label.

(c) Requirements
(i) Raw Material
1. Fish

The material used for preparation of canned finfibhll be from sound fish of the species in suliize?.1
and of a quality fit to be sold fresh for human somption.

Heads and gills shall be completely removed, scahektail may be removed. The fish may be evisedrdf
eviscerated it shall be practically free from visdgarts other than roe, milt or kidney. If ungakt it shall be
practically free from undigested feed or used feed.

2. Shrimp

Shrimp shall be prepared from sound shrimp of fhecies in sub-section 2.1 which are of a qualitydibe
sold fresh for human consumption.

3. Crab meat

Canned crab meat shall be prepared from soundofridie species specified, which are alive immedijgteor
to the commencement of processing and of a qualitable for human consumption.
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4. Mussels
The mussels shall be of sound quality and free faognevidence of spoilage and degradation
5. Squid Rings

Squid rings shall be prepared from sound qualitplettleaned squids without any evidence of spoikagg
deterioration.

(ii) Other Ingredients

The packing medium and all other ingredients udwll e of food grade quality and conform to alpbgable
standards prescribed in these regulations.

(iii) Decomposition

The raw material (fish) shall not contain more thi®0 mg/Kg of histamine based on the average odneple unit
tested. This shall apply only to species of fistthwiotential to form hazardous level of histamisenzentioned in
Food Safety and Standards (Contaminants, Toxinga@silues) Regulations, 2011.

(iv) Final Product

The product shall be free from foreign materiaikh fand from grittiness. Other parameters likeirked weight,
disintegrated portion as % of drained weight, medipercentage of water, vacuum, etc. are mentibpéxlv:

Sr. Characteristi Finfish Crustaceans Molluscs
No. | cs Tuna | Mackerel Sardine Pomfret/ Shrimp/ Crab Mussel Squid
Seerfish Prawn
Medium (@] Oil (@] (@] Brine Brine (@] Brine
Brine Brine
Curry Curry
Tomato
Sauce
Drained wt. 70 65 70 66 64 65 65 64
as % of water
capacity*
% of waterin | 5 10 10 10 5 -
the drained
liquid**
Disintegrated | 5 5 5 5 5 5 5 5
portion as %
of drained
weight (max)
Vacuum For round cans 100 mm and negative pressure iodla
(Minimum)
Head Space 5-10 mm
Can Exterior | shall not be rusted, dented or bulged

*A tolerance of £5 percent is permitted
** Only applicable for oil medium

The percentage of sodium chloride in the final micicbf sardine and mackerel shall be 3.5 percetheéncase of
brine treated cans. The acidity of brine as c#di anhydrous shall be between 0.06 and 0.20 peficgy).

(v) Contaminants, Toxins and Residues

The products covered in this standard shall comyth Food Safety and Standards (Contaminants, Bozind
Residues) Regulations, 2011.

The products covered in this standard shall comptls the microbiological requirements given in Appéx B of
these regulations.
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(vi) Food Additives
Only the food additives permitted under these ra&tips shall be used.
(vii) Hygienic

The product shall be prepared and handled in aeaocslwith the guidelines provided in Schedule 4hef Food
Safety and Standards (Licensing and Registratioradd Businesses) Regulations, 2011 and any ot s
guidance provided from time to time under the psiris of the Food Safety and Standard Act, 2006.

(viii) Packing and Labelling

(a) Canned products shall be packed in suitabi¢agmers, free from rust and hermetically sealezh<Cshall
be lacquered, the lacquer used shall be non-taxdcshaall be of such quality that it does not imgary
foreign taste and smell to the contents of the @antsdoes not peel off during processing and stocdig
the product. The lacquer shall not be soluble limiobrine.

(b) The provisions laid down under Food Safety Smhdards (Packaging and Labelling), Regulatiof%12
shall apply to the pre-packaged product.

18. Sardine Qil

(a) Sardine oil means the product shall be prepanad fresh or well preserved or frozen sound whatesoil
sardine fish $ardinella longiceps) either whole or dressed body portion (that ishaitt head entrails and tail
fin).

(b) The Sardine oil shall be prepared by cookinggingsand separating oil from press liquor by dérgation
or by any other suitable means.

(c) Requirements

(i) Sardine oil shall be free from foreign matters éftled or suspended condition, and separated wEher.
product shall be a bright and clear liquid whentbeédo a temperature of 40°C.

(ii) Sardine oil shall be free from any other kind birecluding mineral oils.

(iii) Sardine oil shall be free from foul and offenspugtrefactive odour and should have only charastteri
fish- oil odour.

(iv)  Sardine oil shall be of greenish straw light golgellow or light brown colour.

(v)  Product shall also conform to the requirementgiveTable:

Sr. No. Characteristics Requirements
1. Free faty acids as percent oleic acid, w/w, Max 0 1.
2. Moisture, percent by weight, Max 0.5
3. lodine Value 145-180
4. Saponifaction value 185-205
5. Unsaponifiable matter, percent, w/w, Max 2.0
6. Refractive Index (40°C) 1.4739-1.4771
(d) Hygienic

The product shall be prepared and handled in aeaocslwith the guidelines provided in Schedule 4hef Food
Safety and Standards (Licensing and Registratiofradd Businesses) Regulations, 2011 and any ot s
guidance provided from time to time under the psiris of the Food Safety and Standard Act, 2006.

(e) Contaminants, Toxins and Residues

The products covered in this Standard shall comytih Food Safety and Standards (Contaminants, Boaind
Residues) Regulations, 2011.

The products covered in this standard shall comytly the microbiological requirements as given ipp&ndix B of
these regulations.

(f) Packaging and Labelling

The provisions laid down under Food Safety and &teds (Packaging and Labelling), Regulations, 2&ha|l
apply to the pre-packaged product.
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19. Edible fish powder

(a) Edible fish powder means the product preparech frmn-oily white fish like sprats, either from angle
species or their mixture. Fresh fish of edible guathich is normally consumed whole should be usedhe
preparation.

(b) The fish need not be dressed but should be wastidooked well for the preparation of the powder.

(i) Poisonous fish like marine snakes, elasmobrdisthwith a high quantity of urea, oily fish andH with
black viscera are not considered suitable for pagmm of edible fish powder.

(c) Requirement

(i) Edible fish powder shall be a fine powder free frogedle-like bones. It shall blend easily with egre
flours. It shall have a faint yellow color and tbiearacteristic flavor and taste of dry fish. It Isthe free
from rancidity and off-flavors.

(i) No organic solvent or chemicals shall be useils preparation.

(iii) Particle Size — Unless otherwise specifidtk edible fish powder shall be of such finenessithaasses
completely through a 100-mesh sieve.

(iv) The edible fish powder shall comply with theguirements given in Table below.
(v) The Protein Efficiency Ratio (PER) shall not besldsan 2.5 (IS : 7481).
Table

Requirement for Edible Fish Powder

Sr. No. Characteristic Requirement
1) ) (3)

1. Moisture % by weight, Max 10

2. Crude protein content (N X 6.25) 65

on dry basis percent by weight, Min

3. Total available lysine g/100g of Protein, Min 6

4, Fat content on dry basis % by Weight, Max 6

5. Ash on dry basis % by weight, Max 18

6. Acid insoluble as on dry basis % by weight, Max 50.

(d) Food Additives

Only the food additives permitted under these ratiphs shall be used.
(e) Hygiene

The product shall be prepared and handled in aacselwith the guidelines provided in part-1l of 8dble 4, of
the Food Safety and Standards (Licensing and Régulaf Food Businesses) Regulations, 2011 andoimgr
such guidance provided from time to time undemqttwvisions of the Food Safety and Standard Act5200

(f) Contaminants, Toxins and Residues

(i) The Edible Fish Powder covered in this standah&ll comply with the Food Safety and Standards
(Contaminants, Toxins and Residues) Regulationk] 20

(ii) The product shall comply the microbiologicauirements as given in Appendix B of these ratihs.

(g) Packaging and Labelling

(i) The Edible Fish Powder shall be packed in clsaund containers made of tinplate, Post Consumer
Recycled Content (PCR C) sheets, cardboard papether food grade material to protect it from sk,
contamination, migration of moisture, or air frolmetatmosphere and seepage of fat into the material
through the packing material. When packed in flexiaterial the packaging material should be capabl
withstanding handling during transportation. Thébkdfish powder shall not come in direct contadgthw
packaging material other than grease proof or suéppaper cellulose paper or any other nontoxi&ipgc
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material which may be covered with moisture praohinate or coated paper. When packed in metallic
container the container shall be airtight and catety filled to have minimum air, or the space khal
filled with inert gas or the content held in vacuum

(i) The provisions laid down under the Food Safehd Standards (Packaging and Labelling), Regulstio
2011, shall apply to the pre-packaged product.

20. Fish Pickles

(a) Fish pickle means the product shall possess a goiform colour and appearance and shall be prdigtitae
from defects, visible fungal growth and disintegrmatof meat.

(b) The material shall possess a good texture, shdllbeounduly hard, or tough, and shall be free from
development of any softening.

(c) Requirements

(1) Raw material;

(2) Edible fish;

(3)  Spices and condiments such as ginger garlic, ebjléurry powder;
(4) Edible common salt;

(5)  Preservation media;

(6)  Vinegar (4 % acetic acid); and

(7)  Edible vegetable oils.

The product shall possess the characteristic pi¢azeoma and flavor and shall be devoid of any
objectionable off -taste smell or odour.

The material shall be free from artificial colougimatter and firming agents other than edible comsait
and vinegar.

The material shall conform to the requirement mibsd in Table below.

Table
Requirement for Fish Pickles
Sr. No. Characteristics Requirement
1. Fluid portion % by weight, Max 40
2 pH 4.0-4.5
3. Acidity as acetic acid of fluid Portion % by wetgMax 2.5-3.0
4 Sodium chloride % by weight, Max 12.0

(d) Food Additives
Only the food additives permitted under these ratips shall be used.
(e) Hygiene

The product shall be prepared and handled in aaceedwith the guidelines provided in part-1l of 8dble 4 of
the Food Safety and Standards (Licensing and Regulaf Food Businesses) Regulations, 2011 andodmgr
such guidance provided from time to time undemqttwvisions of the Food Safety and Standard Act5200

() Contaminants, Toxins and Residues

(i) The Edible Fish Powder covered in this standatdll comply with Food Safety and Standards
(Contaminants, Toxins and Residues) Regulationk]l 20

(ii) The product shall comply the microbiologicaluirements as given in Appendix B of these ratihs.
(g) Packaging and Labelling

(@ Fish pickles shall ordinarily be packed in glasetamers or in food grade polyethylene pouchesag
be found suitable so as to protect it from detation.

(i) The provisions laid down under the Food Safety &tahdards (Packaging and Labelling), Regulations,
2011, shall apply to the pre-packaged product.
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21. Frozen minced fish meat

(a) Frozen minced fish meat means the product frozercedi fish meat as defined below and offered foeair
consumption and for further processing.

(b) Raw Material
(i) Clean, and fresh fish which do not show any sigrdegradation and spoilage shall be used.

(i) The fish shall be gutted; the tail, entrails, bortgss, skin, head and other non- edible portioallshe
removed and eviscerated. Fish shall be washedubbhp with clean potable water to remove the blood,
etc. Variety of fish used shall be specified.

(i) The fish shall be properly iced and maintained &raperature not exceeding 5°C till transportedht®
freezing factory.

(c) Requirements
(i) Processing

(1) Fresh fish, shall be washed to make free of akifpr matter preferably by eighth chilled potable
water (5°C) having 5 mg/kg (ppm) of available chlerand meat separated from fish in wholesome
condition.

(2) The material shall be quick frozen at a temperatateexceeding -30°C in polyethylene wrappers and
packed in waxed cartons in the minimum possibletim

(3) The quick frozen material shall be stored in thiel storage at a temperature not less than -23 °C.
(i) Finished Products

(1) The frozen minced fish meat, on thawing be clead simall be found undamaged and free from
defects. Deterioration, such as dehydration, okidatincidity and adverse changes in the textuadl sh
not be present. The product shall be free fromidorenatter and finishing agents.

(2) The products shall conform to the requirementsqpitesd in Table below:
Table

Requirement for Frozen minced fish meat

Sr. No. (1) Characteristic Requirement
2) 3)
1. Colour of minced fish meat Characteristic of thedes
2. Texture of the minced meat Characteristic of fhecges
3. Odour Characteristic of the species, free from rancid,

putrid of foreign odour

4, Flavour Characteristic of the species, sweetish and pléasan
free from spoilt or foreign flavour.

5. Bone content, % by weight, Max 1.0

(i) Food Additives
Only the food additives permitted these regulatisimall be used.
(iv) Hygiene

The product shall be prepared and handled in aacoelwith the guidelines provided in part-1l of 8dhle 4
of the Food Safety and Standards (Licensing ancduRRégn of Food Businesses) Regulations, 2011 anyd a
other such guidance provided from time to time urttie provisions of the Food Safety and Standard Ac
2006.

(v) Contaminants, Toxins and Residues

The Edible fish powder covered in this standardl stuanply with the Food Safety and Standards (Canitants,
Toxins and Residues) Regulations, 2011.
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The product shall comply the microbiological regqments with appendix B of Food Safety and StatsléFood
Products Standards and Food Additives) Regulat2dk].

(vi)Packaging and Labelling

The provisions laid down under Food Safety and &teds (Packaging and Labelling), Regulations, 2@ha)l
apply to the pre-packaged product.

22. Freeze dried prawns (Shrimps)
(a) Freeze dr_ied prawns (Shrimps) means the produetzdrelried prawns as defined below and offered for
consumption.
(b) The freeze dried prawns shall be of any edibleisgec
(c) Freeze dried prawns shall be of the following types
(i) Peeled, Non-deveined and Cooked — Head and shadved completely and cooked.
(i) Peeled, Deveined and Cooked — Head, shell an@ldoast removed and cooked.
(i) Cooked and Peeled — Peeled after cooking.
(d) Requirements

(i) The raw material shall be prepared from clean, edmine and fresh prawns, and shall not show any
visible sign of spoilage.

(i) The colour of the raw material shall typically befeshly caught prawns. The meat shall be firm and
shall have the typical odour of freshly caught prawThe material shall be free from any discolorati
and off odours.

(i) The water used in the processing of prawns shallf potable quality and shall contain 5 mg/kg cafalié
chlorine.

(iv) The maximum value for moisture content shall lizg&rcent.
(v) The extent of rehydration shall be minimum 300 pet¢IS: IS 14949).

(vi) When observed visually, physical defects for vasicharacteristics shall not exceed the values diven

Table below.
Table
Physical Defects for Various Characteristics
Sr. No. (1) Characteristic (2) Requirement Perceriby Count (3)
1. Deterioration with spoiled pieces Nil
2. Discoloration 3
3. Black spots Nil
4. Broken and damaged pieces 2
5. Leges, bits of veins etc. Nil
6. Foreign matter or filth Nil

(e) Food Additives
Only the food additives permitted under these ratiphs shall be used.

(H Hygiene

The product shall be prepared and handled in aaccelwith the guidelines provided in part-1l of ®ehedule 4
of the Food Safety and Standards (Licensing andiR&gn of Food Businesses) Regulations, 2011 aydther
such guidance provided from time to time undemqttwvisions of the Food Safety and Standard Act5200

(g) Contaminants, Toxins and Residues

The Edible fish powder covered in this standardlst@mply with Food Safety and Standards (Contamisa
Toxins and Residues) Regulations, 2011.
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The product shall comply the microbiological regments as given in Appendix B of these regulation

(h) Packaging and Labelling

The provisions laid down under Food Safety and &teds (Packaging and Labelling), Regulations, 2@Gha)l
apply to the pre-packaged product.

23. Frozen clam meat

(a) Frozen clam meaheans the product frozen clam meat as defined batwiroffered for consumption.

(b) Frozen Clam Meat is the picked either raw or afteating fromVallarta species oMeretrix species or any
other edible species of clams and frozen eitheraaafter cooking.

(c) Frozen clam meat shall be of following two types:

() Raw Frozen Clam Meat (RFCM), and
(i) Cooked Frozen Clam Meat (CFCM)

Note.— The clams treated with hot water for opgrttme shell with the meat picked up from it and sadquently
frozen shall not be treated as cooked variety.

(d) The frozen clam meat shall have the charactergifrearance and colour. It shall be free from dagaltion,
deterioration, sand particles, pieces of sheth fir any other foreign matter.

(e) Requirements

The frozen clam meat shall have a soft and firmutex The material shall be of reasonably unifoine with
broken pieces of meat not exceeding 10 % by count.

() Food Additives
Only the food additives permitted under these la@ns shall be used.
(g) Hygiene

The product shall be prepared and handled in deoge with the guidelines provided in part-Il oh8dule 4 of
the Food Safety and Standards (Licensing and Regulaf Food Businesses) Regulations, 2011 andodimgr
such guidance provided from time to time undemttwvisions of the Food Safety and Standard Act5200

(h) Contaminants, Toxins and Residues

0] The edible fish powder covered in this standardll sbamply with Food Safety and Standards
(Contaminants, Toxins and Residues) Regulationk]l 20

(i) The product shall comply the microbiological regaients as given in Appendix B of these regulations.
(i) Packaging and Labelling

The provisions laid down under the Food Safety Srahdards (Packaging and Labelling), Regulatiod$12shall
apply to the pre-packaged product.”

PAWAN AGARWAL, Chief Executive Officer
[ADVT.-llI/4/Exty./210(187)]
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